FORM G (RE-PUBLISH)
INVITATION FOR EXPRESSION OF INTEREST

(Under Regulation 36A (1) of the Insoivency and Bankruptcy (Insolvency Resolution Process
for Corporate Persons) Regulations,2016

? SITI JIND DIGITAL MEDIA :
1 Name of the corporate debtor along with PAN/ | COMMUNICATIONS PRIVATE LIMITED,
' CIN/ LLP No. CIN No. U72200DL2010PTC2101071
PAN-AABCL9536C
Registered Office: No-203,2nd Floor, J Block,
Prakash Tower , LSC Ashok Vihar, Phase-1, North
West Delhi, India 110052
2 Add f'th istered offi
s B Hisleghiotec alilss Address for maintaining Books of Accounts-
478/11, Near Fire Brigade Station, Saffidon Gate,
Jind Haryana, India, 126102
3 URL of website http://sitijind.ibc2016.net/
The CD has no Land & Building and the
majority of Plant & Machinery is located and
A5 Details of place where majority of fixed assets Operations are run from:
) are located ] . . .
JIND-478/11 Near Fire Brigade Station, Saffidon
Gate, Jind Haryana, India, 126102
It has a digital Headend installed at Jind Office.
5. Installed capacity of main products/ services Through which unlimited viewers can receive
Digital TV services.
Gniantity antt value of main products/ services Details can be sougllt by sending a request to the
6. ; 2 Resolution Professional at
sold in last financial year e e e )
sitijinddigital.cirp@gmail.com
7. Number of employees/ workmen Count of Employees on Payroll - 8
Further details including last available financial | Details can be sought by sending a request to the
3 statements (with schedules) of two years, lists Resolution Professional at
’ of creditors, relevant dates for subsequent sitijinddigital.cirp@gmail.com -
. events of the process are available at:
\ S ) ) Details can be sought by sending a request to the
9 Ellg}blllty for resolution appl.lcants under Resolution Professional at
' section 25(2)(h) of the Code is available at: sititinddigital cirp@email.com
10. Last date for receipt of expression of interest 17.12.2024
1 Date of issue of provisional list of prospective 19.12.2024
resolution applicants
12, Last figte for‘submlssmn of objections to 24.12.2024
provisional list




Date of issue of final list of prospective

13. . . 26.12.2024
resolution applicants
Date of issue of information memorandum,
14. evaluation matrix and request for resolution 28.12.2024
plans to prospective resolution applicants
15. Last date for submission of resolution plans 27.01.2025
16. Process email id to submit EOI Sitijinddigital.cirp@gmail.com

Date- 02.12.2024
Place- New Delhi

Mr. Harvinder Singh
Resolution Professional
In the Matter of Siti Jind Digital Media Communications Private Limited
(Regn No. IBBI/IPA-001/IP-P00463/2017-18/10806)

AFA valid up to 10.05.2024
Email: Regd. with IBBI: harvinder@akgandassociates.com

Address Regd. With IBBI: 11 CSC DDA, Market A Block Saraswati Vihar, New Delhi, National

Capital Territory of Delhi ,110034

Address for correspondence: 11 CSC DDA, Market A Block Saraswati Vihar,New Delhi, National

Capital Territory of Delhi 110034

. Email: For Correspondence: sitijinddigital.cirp@gmail.com

Mobile No.: 9810046631
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Dhaka HC acquits Khaleda Zia's
son, all others in 2004 case

PTI M DHAKA

The High Court here on
Sunday scrapped the lower
court’s verdict and acquitted all
accused, including former
Bangladesh prime minister
Khaleda Zia’s son Tarique
Rahman and former state min-
ister Lutfozzaman Babar, in a
2004 grenade attack in ousted
premier Sheikh Hasina’s rally.
“The High Court annulled the
trial court verdict and acquit-
ted all convicts including
Tarique Rahman,” a spokesman
for the attorney general’s office
said. Rahman, 57, is the acting
chairman of Bangladesh
Nationalist Party (BNP).

Two cases — one for murder
and another under the
Explosives Act — were filed
after a grenade attack on an
Awami League rally at

Bangabandhu Avenue in
Dhaka left 24 people dead and
nearly 300 injured.

The HC bench of Justice AKM
Asaduzzaman and Justice Syed
Enayet Hossain acquitted all 49
accused and observed that the
trial court’s verdict in the cases
was “illegal” The High Court’s
verdict comes after the bench
heard the death references and
appeals related to the cases filed
over the attack.

The trial court had delivered
the judgement based on a con-
fession by Mufti Abdul
Hannan, the top leader of the
banned Harkat-ul-Jihad al-
Islami (HuJI) militant outfit
who was accused in the case.
Hannan has been executed in
connection with another case.
The High Court said the con-
fessional statement had no evi-
dential value as it was taken on

force and not examined prop-
erly by the magistrate con-
cerned.

On November 21, the bench
kept the death references (trial
court documents for confirma-
tion of death sentences) and the
appeals filed by the convicted
accused in the cases as curia
advisari vult (meaning the ver-
dict will be delivered any day)
after it concluded a hearing on
those matters.

During the hearing on the
death references and appeals,
the defence lawyers for the
accused requested the High
Court to scrap the trial court
verdict as there was no specif-
ic allegation against them.
Nineteen others, including
Rahman, now in London, were
given life imprisonment and 11
were handed different terms in
prison.

worid

Ol1 to discuss revival of BRI projects with China

PTI W BEIJING

epal Prime Minister K P

Sharma Oli will travel to
China on Monday on a four-
day visit during which the two
sides were expected to discuss
a new plan to revive the BRI
projects, which failed to mate-
rialise even after seven years
they were signed with much
fanfare.
Oli will pay an official visit to
China from December 2-5,
during which Chinese
President Xi Jinping will meet
him. Premier Li Qiang and
other officials will hold talks
with him, Foreign Ministry
spokesman Mao Ning said
here on Friday.
“Oli has visited China twice as
Nepal's Prime Minister and
made important contributions
to advancing the growth of
China-Nepal relations,” Mao
said, acknowledging his efforts
to forge closer ties with Beijing,
including signing a transit
treaty to reduce dependence on

India for his landlocked coun-
try.

“"lyhe two countries’ leaders
will have in-depth exchanges of
views on deepening our tradi-
tional friendship, expanding
Belt and Road cooperation
and exchanges and cooperation
in various fields, as well as
international and regional
issues of mutual interest,” she
said. Oli, regarded as a pro-
China leader, heads a coalition
government consisting of his
Communist Party of Nepal
(Unified Marxist-Leninist) and
the Nepali Congress, which
seeks balanced ties with China
and India.

Oli will be breaking with the
usual practice of Nepali prime
ministers making India their
first destination in the neigh-
bourhood after assuming
charge, amid media reports
that he did not get an invitation
from New Delhi.

Nepalese Foreign Minister
Arzu Rana Deuba from the
Nepali Congress visited India

after assuming office and held
extensive talks with her Indian
counterpart S Jaishankar.

The focus of Oli’s visit was to
revive the Belt and Road
Initiative (BRI) projects signed
between the two countries in
2017, according to media
reports  from  Nepal.
Kathmandu was an early signa-
tory to BRI in South Asia.
But significantly not a single
project under the BRI has been
implemented so far, according
to a report in Nepal daily, The
Kathmandu Post.

The BRI is a mega connectiv-
ity project that connects China
with Southeast Asia, Central
Asia, Russia and Europe.
Both sides are now preparing
to sign the second framework,
an extended version of the
cooperation document that
explicitly focuses on seeking
grants from China to fund the
projects identified therein, the
newspaper reported.

Projects likely to be signed dur-
ing Oli’s visit included road

projects forming part of the
Koshi Corridor, which aims to
connect Nepal with Shigatse in
Tibet, the report said.

It is to be seen whether the two
sides will decide on going
ahead with the Railway project
connecting the two countries
through the Himalayan moun-
tains which was estimated to
cost over USD three billion
considering Nepal’s decision to
take loans from China.

China funded the feasibility
study but wants Nepal to share
the costs. Ahead of his visit, Oli
said he will not seek Chinese
loans amid concerns about a
debt trap and added that
Kathmandu will seek grants
instead.

Foreign Minister Deuba visit-
ed China last week and held
extensive talks with Chinese
Foreign Minister Wang Yi in
the Chinese city of Chengdu,
sharing Nepal’s perspective on
the revival of the BRI projects.
After she met with Wang, she
returned to Kathmandu to

brief Oli and will accompany
him during his visit.

“We signed the BRI framework
in 2017 and whatever assistance
and support we receive from
China now is in the periphery
of the BRI. Things have not
moved beyond that” Deuba
told the media on her return
from Chengdu on Saturday.
“Mainly, we are focused on pro-
jects related to connectivity
and cross-border infrastruc-
ture. The two parties agreed on
a modality of future coopera-
tion under the BRI frame-
work,” the Post quoted her as
saying. “In my meeting with
Wang, I have made it clear that
we are not in a position to take
loans to fund the projects.
They listened to our concerns
carefully;” she said.

“Our debt is now 41 per cent of
the GDP, which is alarming;”
she said.

“The private sector can take
loans but the government is not
in a position to do so,” a Post
report quoted her as saying.

(Georgia p

AP M TBILISI

Athird night of protests in
the Georgian capital
against the government’s deci-
sion to suspend negotiations to
join the European Union left 44
people hospitalized after police
deployed water cannons and
tear gas, officials said Sunday.
Tens of thousands of demon-
strators gathered outside the
parliament Saturday night,
throwing stones and setting off
fireworks. An effigy of the
founder of the governing
Georgian Dream party, Bidzina
Ivanishvili — a shadowy bil-
lionaire who made his fortune
in Russia — was burned in
front of the legislature.
Georgia’s Interior Ministry said
Sunday that 27 protesters, 16
police and one media worker
were hospitalized.

Prime Minister Irakli
Kobakhidze warned that “any
violation of the law will be met
with the full rigor of the law”
“Neither will those politicians
who hide in their offices and
sacrifice members of their vio-
lent groups to severe punish-
ment escape responsibility;” he
said at a briefing Sunday.

He said it wasn’t true that
Georgia’s European integra-
tion had been halted. “The only
thing we have rejected is the
shameful and offensive black-

rotests: Over 40 hospitalised

mail, which was, in fact, a sig-
nificant obstacle to our coun-
try’s European integration.”
On Saturday, he said that
unspecified “foreign entities”
wished to see the
“Ukrainization” of Georgia
with a “Maidan-style scenario”
— a reference to Ukraine’s
2014 Maidan revolution that
ousted Ukraine’s Moscow-
friendly president and
unleashed a decade of momen-
tous change for Ukraine, even-
tually leading to its current war
with Russia.

Kobakhidze also dismissed the
US State Department’s state-
ment Saturday that it was sus-
pending its strategic partner-
ship with Georgia. The state-
ment condemned Georgia’s
decision to halt its efforts
toward EU accession.

“You can see that the outgoing
administration is trying to
leave the new administration
with as difficult a legacy as pos-
sible. They are doing this
regarding Ukraine, and now
also concerning Georgia,”
Kobakhidze said of the US.
“This will not have any funda-
mental significance. We will
wait for the new administration
and discuss everything with
them.”

The ruling Georgian Dream
party’s disputed victory in the

Oct. 26 parliamentary elec-
tion, which was widely seen as
a referendum on Georgia’s aspi-
rations to join the EU, has
sparked major demonstrations
and led to an opposition boy-
cott of parliament.

The opposition has said that
the vote was rigged with the
help of Russia, Georgia’s former
imperial master, with Moscow
hoping to keep Thbilisi in its
orbit.

Speaking to The Associated
Press on Saturday, Georgia’s
pro-Western President Salome
Zourabichvili said that her
country was becoming a
“quasi-Russian” state and that
Georgian Dream controlled
the major institutions.

“We are not demanding a rev-
olution. We are asking for new
elections, but in conditions
that will ensure that the will of
the people will not be misrep-
resented or stolen again,”
Zourabichvili said. “Georgia
has been always resisting
Russian influence and will not
accept having its vote stolen
and its destiny stolen.”

The government’s announce-
ment that it was suspending
negotiations to join the EU
came hours after the European
Parliament adopted a resolu-
tion criticizing last month’s
vote as neither free nor fair. It

said the election represented
another manifestation of
Georgias continued democra-
tic backsliding “for which the
ruling Georgian Dream party
is fully responsible”

The EU granted Georgia can-
didate status in December 2023
on condition that it meet the
bloc’s recommendations, but
put its accession on hold and
cut financial support earlier this
year after the passage of a
“foreign influence” law widely
seen as a blow to democratic
freedoms.

EU lawmakers urged a rerun of
the parliamentary vote within
ayear under thorough interna-
tional supervision and by an
independent election adminis-
tration. They also called on the
EU to impose sanctions and
limit formal contacts with the
Georgian government.

The Georgian prime minister
denounced what he described
as a “cascade of insults” from
EU politicians and said that
“the ill-wishers of our country
have turned the European
Parliament into a blunt weapon
of blackmail against Georgia,
which is a great disgrace for the
European Union.”
Kobakhidze also said Georgia
would reject any budgetary
grants from the EU until the
end of 2028.

UN halting aid deliveries through main
aza crossing, says route dangerous

AP M DEIR AL-BALAH (GAZA
STRIP)

he UN agency for

Palestinian refugees said
Sunday it is halting aid deliver-
ies through the main cargo
crossing into Gaza because of the
threat of armed gangs who have
looted recent convoys.
The decision could worsen the
humanitarian crisis in Gaza as
the cold, rainy winter sets in,
with hundreds of thousands of
people living in squalid tent
camps and reliant on interna-
tional food aid. Experts were
already warning of famine in the
territory’s north, which Israeli
forces have almost completely
isolated since early October.
Philippe Lazzarini, the head of
UNRWA, the main aid provider
in Gaza, said the route leading
to the Kerem Shalom crossing
from Israel is too dangerous on
the Gaza side. Armed men loot-
ed nearly 100 trucks traveling on
the route in mid-November,
and he said gangs stole a small-
er shipment on Saturday.
Israeli strikes kill at least six peo-
ple, including children
Israeli strikes on the Gaza Strip
killed at least six people
overnight, including two young

children who died in the tent
where their family was shelter-
ing, medical officials said
Sunday.

The strike in the Muwasi area,
a sprawling tent camp housing
hundreds of thousands of dis-
placed people, also wounded the
children’s mother and their sib-
ling, according to the nearby
Nasser Hospital. An Associated
Press reporter at the hospital saw
the bodies.

A separate strike in the south-
ern city of Rafah, on the border
with Egypt, killed four men,
according to hospital records.
The Israeli military said it was
not aware of strikes in either
location. Israel says it only tar-
gets militants and tries to avoid
harming civilians, but its daily
strikes across Gaza often kill
women and children.

In a separate development, a
projectile fired by Iran-backed
Houthi rebels in Yemen set off
air raid sirens in central Israel.
The Israeli military said it inter-
cepted the projectile before it
entered Israeli territory.
Former defense minister accus-
es Israel of war crimes

A former top Israeli general and
defense minister has accused the
government of ethnic cleansing

in northern Gaza, where Israeli
forces have been waging the lat-
est in a series of offensives
against Hamas since early
October. The army has sealed off
the northern towns of Beit
Hanoun and Beit Lahiya, and
the Jabaliya refugee camp, and
allowed almost no humanitari-
an aid to enter. Tens of thou-
sands of people have fled, while
the United Nations estimates up
to 75,000 remain and experts
have warned of famine.

Moshe Yaalon, who served as
defense minister under
Benjamin Netanyahu before
quitting in 2016 and emerging
as a fierce critic of the prime
minister, said the current far-
right government is determined
to “occupy, to annex, to ethnical-
ly cleanse” Pressed by an inter-
viewer with a local news outlet
on Saturday, he said: “There is
no Beit Lahiya. No Beit Hanoun.
(They are) operating now in
Jabaliya, and (they) are actually
cleaning the territory of Arabs.”
Yaalon doubled down on the
remarks Sunday in an interview
with Israeli radio, saying “war
crimes are being committed
here”

Netanyahu’s Likud party criti-
cized his earlier remarks, accus-

ing him of making “false state-
ments” that are “a prize for the
International Criminal Court
and the camp of Israel haters”
The ICC has issued arrest war-
rants against Netanyahu, anoth-
er former defense minister, Yoav
Gallant, and a Hamas com-
mander, accusing them of
crimes against humanity. The
International Court of Justice is
investigating allegations of geno-
cide against Israel. Israel rejects
the allegations and says both
courts are biased against it.

No end in sight to Gaza war
despite ceasefire with Hezbollah
The war in Gaza began when
Hamas-led militants stormed
into southern Israel on Oct. 7,
2023, killing some 1,200 people,
mostly civilians, and taking
around people 250 hostage.
Some 100 captives are still being
held inside Gaza, around two-
thirds of whom are believed to
be alive.

Israels retaliatory offensive has
killed over 44,000 Palestinians,
more than half of them women
and children, according to Gaza’s
Health Ministry, which does not
say how many of the dead were
combatants. Israel says it has
killed over 17,000 militants,
without providing evidence.

Canadian

AP H OTTAWA

Acoalition of Canadian
news publishers,
including The Canadian
Press, Torstar, Globe and
Mail, Postmedia and
CBC/Radio-Canada, has
filed a lawsuit against
OpenAl for using news
content to train its ChatGPT
generative artificial
intelligence system.

The outlets said in a joint
statement on Friday that
OpenAl regularly breaches
copyright by scraping large
amounts of content from
Canadian media.

news publishers sue OpenAl
over copyright infringement

“OpenAl is capitalising and
profiting from the use of this
content, without getting
permission or compensating

content owners, the
statement said. The
publishers  argue  that
OpenAl practices

undermine the hundreds of
millions of dollars invested
in journalism, and that
content is protected by

copyright.

“News media companies
welcome technological
innovations. However, all

participants must follow the
law, and any wuse of
intellectual property must be

on fair terms,” the statement
said. Generative AI can
create text, images, videos
and computer code based on
a simple prompt, but the
systems must first study vast
amounts of existing content.
OpenAl said in a statement
that its models are trained on
publicly available data. It
said they are “grounded in
fair use and related
international copyright
principles that are fair for

creators  and  support
innovation.”
The company said it

collaborates “closely with
news publishers, including

in the display, attribution
and links to their content in
ChatGPT search” and offers
outlets “easy ways to opt-out
should they so desire”

This is the first such case in
Canada, though numerous
lawsuits are underway in the
United States, including a
case by the New York Times
against OpenAl and
Microsoft.

Some news organizations
have chosen to collaborate
rather than fight with
OpenAl by signing deals to
get compensated for sharing
news content that can be
used to train its Al systems.

Taiwan's president arrives in Hawaii for 2-
day stop in US as part of South Pacific visit

AP M HONOLULU

Taiwan’s president  Lai
Ching-te arrived Saturday
in Hawaii to begin a two-day
transit in the US as part of a
trip to the South Pacific, his
first since assuming office.
The stopover in Hawaii and
one planned for the territory
of Guam have drawn fierce
criticism from  Beijing,
which claims Taiwan as its
own territory and objects to
official exchanges between
the self-ruled democracy
and the US, the island’s
biggest backer and military
provider.

There were no high-ranking
US or Hawaii state officials to
greet Lai at the Honolulu
hotel ~ where supporters
cheered in Mandarin, some
waving Taiwanese flags. He
visited Hawaii’s leading
museum of natural history
and Native Hawaiian culture,
Bishop Museum. Later, he
was expected to attend a
banquet with supporters.

Lai is on a weeklong trip to
visit the Marshall Islands,
Tuvalu and Palau — three

diplomatic allies of the self-
governed island in the Pacific.
Though Taiwan retains strong
contacts with dozens of other
nations, it has only 12 formal
diplomatic allies.

Bishop Museum CEO Dee Jay
Mailer presented Lai with a
red lei hulu, or feather
garland, made by master
tfeatherwork artist Kawika
Lum-Nelmida. Lai gave
Mailer a headdress, made by
Paiwan Indigenous people of
Taiwan, and neck and
shoulder decorative pieces
made by Atayal Indigenous
people, also of Taiwan.

Lai’s visit shows that Taiwan
and the United States have a
very strong relationship, said
Arthur Chen, the president of
the Taiwanese Chamber of
Commerce of North America.
He flew to Hawaii from his
home near Dallas to welcome
the president to the US.

Chen said he understood the
US has its own foreign policy
but he said Lai should be
treated as a head of state
during his stay.

Taiwan and the US share
common values like a belief in

democracy and human rights,
Chen said. “So we should help
each other;” he said.

Lai didn't make any public
remarks at his initial
engagements in Hawaii, but
spoke before his departure
from Taiwan.

“I want to use the values of
democracy, peace, and
prosperity to continue to
expand our cooperation with
our allies, to deepen our
partnership and let the world
see Taiwan not just as a model
of democracy, but a vital
power in promoting the
world’s peace and stability,

and prosperous
development,” he said at
Taoyuan International
Airport.

It is unclear whether Lai will
meet with any members of the
incoming US administration
during his transit.
President-elect Donald
Trump said in an interview
with Bloomberg in July that
Taiwan should pay for its
defense. The island has
purchased billions of dollars
of defense weaponry from the
US.

PUBLIC NOTICE
Notice is hereby given that my client Narna Ram is in|

process to purchase the Property bearing no. 10/53,
area measuring 100 sq. yds., out of Khasra no. 13 min.,
situated at Village Karkardooma, in the abadi off
Shanker Gali, Vishwas Nagar, illaga Shahdara, Delhi-
110032 {availing loan from DCB Bank) from Abhighek
Sharma, having acquired the said property by virtue|
WILL dated 06/2/2008 Doc no.462. executed ¥ Raini
Sharma. Later, Rajni Sharma expired on 17/3/2019 and

leaving behind Abhishek Sharma  as her only legal heir
All person/s having any claim against or in respect of|
the said Property, or any part thereof, by way of sale,|
exchange, mortgage (equitable/registered or|
otherwisel, gift, trust, inheritance, family arrangement,
maintenance, bequest, partnership, possession, lease,
sublease, tenancy, license, lien, charge, pledge,
easement or otherwise howsoever, are herel K

requested to notify the same in writing to us witl
supporting documentary evidence at “the address|
mentioned below within 15 days from the date hereof,
failing which the claim or claims, if any, of such person|
or persons will he considered to have been waived
andfor abandoned.  Kamal Kant Gupta (Advocate)
Unit No. FF-2, First floor, Mahaluxmi Metro Tower|
Sec-4, Vaishali, Gzb., U.P., Mob. 9810063351

O-763

MNo. of tenders : 1 Nos,
Tender Paper Cost : 10000/-
Value of Work : Rs. 132.53

LR Bl o o

Date and time of availability

7. Date & time of seeking

Division, Cuttack

OIPR-25022/11/0006/24256

OFFICE OF
RURAL WATER SUPPLY AND SANITATIO!
A

9. Time of completion : 9 months

10. The bidders have to participate in online biding only.
https://www tendersorissa.gov.in.

ENDING ENGINEE
N DIVISION CUTTACK

H K-753
Govt, of Odisha e-procurement Notice

Bid Identification No. rwssctc- 05 /2023-24

The Superintending Engineer, RWS&S Division, Cuttack on behalf of Governor of Odisha invites lump sum bid
through e-procurement in double cover system according to norm of e-procurement.
Mature of wark : PWS Schemes under RWSS , Division, Cuttack,

Class of Contractor : "BY& "A” Class

of bid document in portal : 11 hour of 06.12.24 to 17.12.24 up to 17 hours.

tender clarification : 16.12.24 up to 17 hours
8. Date & time of opening of tender : 18.12.24 at 11:30 Hours In the office of the Superintending Engineer, RWSE&S

Further detalls can be seen from the website

Superintending Engineer
RWSAS Dvision, Cuttack

PUBLIC NOTICE
Notice is hereby given to the General Public on behalf]
of our client that Mr. Sanjay claiming to be the owner|
of Residential Plot bearing No. 141, area measuring
52 sq. yds, out of Khasra No. 16/6, situated in thel
area of Village Mirzapur, Delhi State Delhi, Colony|
known as Mahavir Enclave, New Delhi-110045; vide|
Relinquishment Deed dated 10.04.2024 {Doc. No.
2024/16/1/4674) executed by Mr. Bobby, Mr. Sunil
Kumar, Mr. Manoj Kumar, Mrs. Sonvati, & Mrs. Manju
Kumari. Al persons are hereby informed that above
mentioned owners wants to sell the said property tof
a2 person who wants to obtain a loan from our client|
against the said property. If, anybody has any objec-|
tion/s upon the ownership of above owner over the|
said property, its sale/mortgage/litigation & any other|
objections, kindly inform the undersigned in writing on
the below mentioned address within 7 days of the present.
Kumar & Associates (. & C

PUBLIC NOTICE
Notice is hereby given that my client Rashi Ghosh isin

process to purchase the Residential UGF without roof|
rights built on Property bearing No. E-71-72, area
measuring 123.66 sg. yds., situated at double storey,
Ramesh ~Nagar, New Delhi-110015 from Mrs.
Jaspreet Kaur, whereas he acquured the said property
vide Sale Deed dated 13.04.2021 (doc. No 4648)
executed by Mr. Hitesh Sebhrajani, whereas Hitesh|
Sobhrajani acg ired the same vide Relinquishment]
Deed dated 27.11.2020 executed by Mrs. Neelam
Keswani, Mrs. Raj Hemrajani, Mrs. Sheela Wadhera,
Mrs. Kanta Jethani, Mr. Mahesh Kumar for self and as|
attorney of Mr. Chandan Khemani and Mrs. Nandani
Sahani, Mrs. Neenu Teckchandani, Mrs. Shobha
Sobhrajani, and Mrs. Manisha Sobhrajani

All person/s having any claim against or in respect of

200, IInd Floor, 23, Shivaji Marg, Moti Nagar, N. Delhi-15

Ph :011-41112527-28 legal@knalegal.com

the said Property, or any part thereof, by way of sale,

I mortgage Fequn_ahlel_ registered or|
qift, “trust, inheritance, family
maintenance, bequest, partnership,|

otherwise),

lease, sublease, tenancy, license, lien,
charge, pledge, easement or otherwise howsaever, are|
herehy requested to notify the same in writing to us|
with supporting decumentary evidence at the address
mentioned below within 7 days from the date hereof,
failing which the claim or claims, if any, of such person
or persans will be considered to have heen waived
s . Kamal Kant Gupta (Advocate)
Unit No. FF-2, First floor, Mahaluxmi Metro Tower|

Sec-4, Vaishali, Gzb., U.P.. Mob. 9810063351

PUBLIC NOTICE
Notice is herehy given that my client Banti is in|

pracess to purchase the Old progen Bearing No. Old
n6.427, then 652 and New number 742/785 {Plot No.
15B), area measuring 99 311. yardsi.e. 82.77 sq. mtrs,
situated at Mohalla Purva, Ismail Khan (Turab Nagar),|
Tehsil and District Ghaziabad, U.P {availing loan from|
SHFL} from Puneet Lamha and Manish Lamba , having|
acquired the said property vide Gift Deed dated
13/7/2022 (Document No. 9656) executed by Padma
Lamba, He confirmed that his seller is nat having the|
below documents pertaining to the Eruperty in

ion for that online FIR has already been lodged

on dated 30/11/2024 vide LR no. 20240000940402
1. Original Sale Deed dated 15.11.1977 executed by,
ohan Gupta @ Indra Mehan Lal in favour of
Amrish Kumar Gupta (Doc No. 11269}

2. Original Sale Deed dated 29.04.1980 executed by
Ambrish Kumar Gupta in favour of Jagdish Chandra|
Lamba, Trilok Chandra Lamba and Satpal Lamba (Doc

0, 6240)
3. Original Regd. GPA dated 05.05.1987 executed hy|
Trilok Chand Lamba in favour of Satpal Lamba, in
respect of 1/3rd share (Doc No. 1791)
4. Uriginal Regd. ATS dated 02.67.1987 executed by
Trilok Chand Lamba and Satpal Lamba in favour of|
Padma Lamba (Doc No. 12124) .
5. Original Will dated 02.07.1987 executed by Trilok|
Chand Lamba in favour of Padma Lamba.
6. Original Will dated 02.07.1987 executed by Satpal|
infavour of Padma Lamba.

&

Indian Overseas Bank
NHPC BRANCH

(Address, NHPC,Complex , Sec-33, Faridabad
(Haryana) Pincode - 121003
Phone Mo, 0129-2254012 & Email Id : iob1501@iob.in)

Whareas

MNHPC Branch

Gaunchi, Saroorpur,

Soclion 12 of tha Acl, in respect of
seturnd assels

SYMBOLIC POSSESSION NOTICE
(for immovable property) [(Rule 8(1)]

The undarsignad being the Authorsed Officer of the Indian Overseas Bank
Faridabad, under the Securiization and Reconsiruction of
Financial Assats and Enforcemant of Security Interest Act, 2002 and in exercise
of powars conferred under saction 13(12) read with rule 3 of the Securly
Intores (Enforcamant) Rules, 2002 issued a demand nobice dated 11/06/2024
calling upon tha bormowers Mis. Prem Machine Tools Plot No-101, Road, No.
5{w}, Saroorpur Indusirial Area, Faridabad and its Proprietor Mr. Rakesh
HKumar Sharma and guarantor /Morigagor Mrs. Husum Sharma & Mr
Chander Prakash Sharma having to residential address at Jeswan Nagar,
Ballabhgarh, Faridabad, Haryana, 121004
(hareinafier relarred @s ‘bomowers’) to repay the amounl mentioned i the
nolice being Rs 20,22 314,46 (Twenty Mine Lakh Twenty Two Thousand,
Three Hundred Fowrteen and Forty Six Palse) as on 27-11.2024 with further
inferest at contractual rates and resis, changpes ebc till date of realization within
60 days from the date of receipt of the sadd nolice

(1) Tha borrowers hawving failed to repay the amount, nolice = heraby given bo
the borrowers and the public n genaral thal the undersigned has iaken
possession of the proparly descnbad herssn below in exercise of powers
conflarred on him/ har under Section 13{4) of the said Act read with Rule 8 of the
sajd Fules on this 307 Day of November 2024,

{2) The: borrowers in particular and the publie in general are hermby cautioned
ol o deal with the property and any dealings with the property will be subject to
the charge of Indlan Overseas Bank for an amownt of Rs 20,22 314.46
[Twenty Nina Lakh Twenty Two Thousand, Three Hundred Fourtean and
Forty Six Paise) s on 30.11.2024 with inerest thereon ai contractus! rales &
rests s agreed, charges ebo., from the aforesasd date mentioned in the damand
notice 1ill dale of paymenl less repayments, if any, mada afier issuance of
Demand Notice. The dues payable as on the date of taking possession is
Rs 262231446 (Twenty Nine Lakh Twanty Two Thousand, Three

Hundred Fourleen and Forty Six Paise) payable with further interest at
contraciual redes & rests, charges elc., B date of payrmend
(3)The borrowers atlention is invited o provisions of Sub-sechon (B) of the

DESCRIPTION OF THE IMMOVAELE PROPERTY

fime avadable (o them, o redoem the

1. Uri?mal Sale Deed dated 01.04.1989 1 hy
Satpal Lamba as attorney of Trilok Chand Lamba in
favour of Padma Lamba, in respect of 1/3rd share|

)

8. Original Sale Deed dated 07.03.1990 executed by
Jagdish Chandra Lamba in favour of Padma Lamba, in
respect of 1/3rd share of Fr_npeny_(Dnc No.7322)

All person/s having any claim against or in respect of]
the said Property, or any part thereof, by way of sale,
exchange, mortgage (equitablefregistered or
otherwise), gift, trust, inheritance, family]
arrangement, maintenance, bequest, partnership,

p lease, sublease, tenancy, license, lien,
charge, pledge, easement or otherwise howsoever,|
are hereby requested to notify the same in writing to|
documentary evidence at the

us with supportin
{ Eeluw within 7 days from the date,

FORM G (RE-PUBLISH)
INVITATION FOR EXPRESSION OF INTEREST
(Under Regulation 36A (1) of the Insolvency and Bankruptcy (Insolvency Resolution Process for
Corporate Persons) Regulations,2016
RELEVANT PARTICULARS
1. |Name of the corporate debtor along with SITIJIND DIGITAL MEDIA andjor abandoned.
PAN/ CIN/ LLP No. COMMUNICATIONS PRIVATE LIMITED,
CIN No. U72200DL2010PTC2101071
PAN-AABCLI536C
2.| Address of the registered office Registered Office: No-203,2nd Floor,
J Block,Prakash Tower LSC Ashok Vihar,
Phase-1, North West Delhi, India 110052
Address for maintaining Books of
Accounts-478/11 Near Fire Brigade Station,
Saffidon Gate, Jind Haryana, India, 126102
3. | URL of website http://sitijind.ibc2016.net/
4. | Details of place where majority of fixed assets | The CD has no Land & Building and the
are located majority of Plant & Machinery is located
and Operations are run from:
JIND-478/11 Near Fire Brigade Station,
Saffidon Gate, Jind Haryana, India, 126102
5. | Installed capacity of main products/services  |It has a digital Headend installed at Jind
Office. Through which unlimited viewers
can receive Digital TV services. Indra
6. | Quantity and value of main products/ Details can be sought by sending a request
services sold in last financial year to the Resolution Professional at
sitijinddigital.cirp@gmail.com
7. | Number of employees/workmen Count of Employees on Payroll-8
8. |Further details including last available financiall
statements (with schedgules) of two years, lists Details can be_sm"ght by _sending a request
of creditors, relevant dates for subsequent u,] F,'_"E H_ES_OIU"S'" mees-smnal at
events of the process are available at: sitijinddiigital.cirp@gmail.com
9. | Eligibility for resolution applicants under Details can be sought by sending a request
section 25(2)(h) of the Code is ilable at: to the Ri Professional at
sitijinddigital.cirp@gmail.com
10.| Last date for receipt of expression of interest | 17.12.2024
11.|Date of i§sue of pr(fvisiunal\llisl of 10.12.2024
prospective r
12.[Last date for submission of objections to
provisional list 2412.2024 (Doc No. 4129,
13.|Date of issue of final list of prospective 26.12.2024
resolution applicants
14, Date of issue of information memorandum, 28.12.2024
evaluation matrix and request for resolution
plans to prospective resolution applicants
15. |Last date for submission of resolution plans 27.01.2025
16. | Process email id to submit EOI Sitiji irp@gmail.com
Mr. Harvinder Singh (Resolution Prof
In the Matter of Siti Jind Digital Media Communications Private Limited
(Regn No. IBBI/IPA-001,/1P-P00463/2017-18/10806) AFA valid up to 10.05.2024
Email: Regd. with IBBI: h dassociates.com | [address
Address Regd. With IBBI: 11 CSC DDA, Market A Block Saraswati Vihar,
New Delhi, National Capital Territory of Delhi, 110034
Address for correspondence: 11 CSC DDA, Market A Block
Date- 02.12.2024 Saraswati Vihar,New Delhi, National Capital Territory of Delhi , 110034
Place- New Delhi Email: For d itijinddigital.ci il.com, Mabile No.: 9810046631

hereaf, failing which the claim or claims, if anK, of
such person or persons will be considered to havi
been waived and/or abandoned.
Kamal Kant Gupta {Advocate)
Unit No. FF-2, First floor, Mahaluxmi Metro Tower|
Sec-4, Vaishali, Gzb., U.P., Mob. 9810063351

hat pal

Bownded ;

On the North by- Plot No. 286
On the South by - Plot No. 284
On tha East by - Road

On the West by - Gall

Dated: 30.11.2024

Place: Faridabad

Residential land & building on plot MCF No- 285, presently MCF Mo, 384 (|

0id MCF Mo- 456 & Earlier plot No. 51 & 52), Jeavan Nagar, Teshsll

Ballabgarh, District - Faridabad, Haryana, owned by Mrs. Kusum Shammf
| wi'c Mr. Rakesh Kumar Sharma admeasuring 100 sq yds,
d parcel of the property consisting of plot MCF No- 285,
{0ld MCF No.456 & earlier plot no 51 & 52), Khasra No-61/11 (6-18),
Jeavan Nagar, Tehsil- Ballabgarh, District-Faridabad, Mauza- Gaunchi,
Haryana Owned by Mrs. Kusum Sharma wio Mr. Rakesh Kumar Sharma.
Land and building area measuring 100 5q yards.

Sdi- Authorised Officer
Indian Oversaas Bank
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PUBLIC NOTICE

Notice is hereby given that my client Rashi Ghosh is in)
process to purchase the Residential UGF_ without roof

rights built on Property bearing No. E-71-72, area
measuring 123.66 sq. yds., snuated at double storey,
Ramesh ~"Nagar, New Delhi-110015 from Mrs,
Jaspreet Kaur, whereas he acuyulred the said property
vide Sale Deed dated 13.04.2021 (doc. No 4648)
hy Mr. Hitesh Sobhrajani, whereas Hitesh
gilred the same vide Reli

]eed daled 27 202[] executed h‘é Mrs. Neelam

Mrs. R Sheela Wadhera,
rs. KantaJethanl Mr. Mahesh Kumar for self and as

attorney of Mr. Chandan Khemani and Mrs. Nandani
Sahani, Mrs. Neenu Teckchandani, Mrs. Shobha
Sobhrajanl and Mrs. ManlshaSuhhra*anl
All person/s having any claim against or in respect of
the sald Property, or any part thereof, by way of sale,

, mortgage ?equnablel registered or

otherwise], gift, trust, inheritance, family|
arrangement, maintenance, hequest, partnershlp
possession, lease, sublease, tenancy, license, lien,
charge, pledge, easement or otherwise huwsueuer are|
herehy requested to notify the same in writing to us
with supporting documentary evidence at the address
mentioned below within 7 days from the date hereof,
failing which the claim or claims, if any, of such persan
or persons will be considered to have been waived
andjor abandoned.  Kamal Kant Gupta {Advacate)
Unit No. FF-2, First floor, Mahaluxmi Metro Tower|
Sec-4, Vaishali, Gzb., U.P., Mob. 9810063351

PUBLIC NOTICE
Notice is herehy given that my client Banti is in

pracess to purchase the Old propert Bearlng No. Old|
nc.427, then 652 and New number 742/785 {Plot No.,
15B), area measuring 99 311 yards i.e. 82.77 sq. mtrs,
situated at Mohalla Purva, Ismail Khan (Turab Nagar),
Tehsil and District Ghaziabad, U P {avalling loan from
SHFL] from Puneet Lamha and Manish Lamba,, having
acquired the said property vide Gift Deed dated
13/7/2022 (Document No. 9656) executed by Padma|
Lamba, He confirmed that his seller is nat having the
below documents pertaining to the Eruperty in
question for that online FIR has already been lodged
on dated 30/11/2024 vide LR no. 20240000940402
1. U"?\II inal Sale Deed dated 15.11.1977 executed hy
Indra Mohan Gupta @ Indra Mehan Lal in favour of]
Amrish Kumar Gupta {Doc No. 11269)

2. Original Sale Deed dated 29.04.1980 executed by|
Ambrish Kumar Gupta in favour of Jagdish Chandra
Lamba, Trilok Chandra Lamba and Satpal Lamha (Doc|
No. 6240)

3. Original Regd. GPA dated 05.05.1987 executed by
Trilok Chand Lamba in favour of Satpal Lamba, in

PUBLIC NOTICE

Notice is hereby given to the General Public on behalf
of our client that Mr. Sanjay claiming to be the owner|
of Residential Plot bearing No. 141, area measuring
52 sq. yds, out of Khasra No. 16/6, situated in the|
area of Village Mirzapur, Delhi State Delhi, Colony
krnown as Mahavir Enclave, New Delhi-110045; vide
Relinquishment Deed dated 10.04.2024 (Doc. No.
2024/16/1/4674) executed by Mr. Bobby, Mr. Sunil
Kumar, Mr. Manoj Kumar, Mrs. Sonvati, & Mrs. Manju
Kumari. All persons are hereby informed that above
mentioned owners wants to sell the said property to|
a person who wants to obtain a loan from our client|
against the said property. If, anybody has any objec-
tion/s upon the ownership of above owner over the
said property, its sale/mortgage/litigation & any other|
objections, kindly inform the undersigned in writing on
the below mentioned address within 7 days of the present.
Kumar & A i [¢ & C

200, IInd Floor, 23, Shivaji Marg, Moti Nagar, N. Delhi-15
L__Ph:011-41112527-28 legal@knalegal.com

PUBLIC NOTICE

10 WHOM SO EVER IT MAY CONCERN

Be it known to all concerned that my client namely
Smt.Chandra Singh W/o Shri Gyan Prakash Singh
and his Husband, Resident of H.N0.403 Gali No.
32,D-Block, Molarband Extension, Badarpur,
N.DELHI-110044, have disconnected all relations
with their disobedient Son Namely Ashutosh
Singh ,(Age Approx 38 years) and have
disinherited and disowned him from all their
movable and immaovable property. Anybody
dealing with him shall be doing so at their own
risks costs and consequences.

Anil Kumar Juneja (Advocate) Ch No: X-46A,

Givil Side, Tis Hazari Courts, Delhi-110054
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resgect of 1/3rd share (Doc No. 1791)
riginal Regd. ATS dated 02.07.1987
Trilok Chand Lamba and Satpal Lamba in favour of
Padma Lamba (Doc No. 12124)

5. Original Will dated 02.07.1987 executed by Trilok
Chand Lamba in favour of Padma Lamba.

6. Original Will dated 02.07.1987 executed by Satpal
infavour of Padma Lamba.
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1. Un?mal Sale Deed dated 01.04.1989 by

Satpal Lamba as attorney of Trilok Chand Lamba in|

(fgvuu'\r‘ of Padma Lamba, in respect of 1/3rd share
oc No. 4

29)
8. Original Sale Deed dated 07.03.1990 by
Jagdish Chandra Lamba in favour of Padma Lamba, in
respect of 1/3rd share of Fmpeny {Doc No. 7322)
All person/s having any claim against or in respect of
the said Property, or any part thereof, by way of sale,
exchange, mortgage (equitable/registered or
otherwise), gift, trust, inheritance, family
arrangement, maintenance, bequest, partnersh\p
possession, lease, sublease tenancy, license, lien,
charge, pledge, easement or otherwise howsoever,
are hereby requested to notify the same in writing to
us with suppnmng documentary evidence at the
address mentioned below within 7 days from the date
hereaf, failing which the claim or claims, if anK, of
such person or persons will be considered to hav
been waived and/or abandoned.
Kamal Kant Gupta {Advocate)
Unit No. FF-2, First floor, Mahaluxmi Metro Tower|
Sac-4, Vaishali, Gzb,. UP., Moh_9810063351
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PUBLIC NOTICE
Notice is hereby given that my client Narna Ram is in|

process to purchase the Property bearing no. 10/53,
area measuring 100 sg. yds., out of Khasra no. 13 min,,

situated at Village Karkardooma, in the abadi of
Shanker Gali, Vishwas Nagar, ilaga Shahdara, Delhi-
110032 (avallmg loan from DCB Bank) from Abhishek
Sharma, having acquired the said property by virtue
WILL dated 06?2(20 8 Doc no.462. executed b\; Rajni
Sharma. Later, Rajni Sharma expired on 17/3/2018 and
leaving behind Abhishek Sharma  as her only legal heir

All person/s having any claim against or in respect of
the said Property, or any part thereof, by way of sale,
exchange, mortgage (equitable/registered or
otherwise}, gift, trust, |nhemance family arrangement,
maintenance, bequest, partnership, possession, lease,
sublease, tenancy, license, lien, charge, pledge,
easement or o erwise howsuever are here} I‘!
| to notify the same in writing to us wit
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suppomng documentary evidence at the address|
mentioned below within 15 days from the date hereof,
failing which the claim or claims, if any, of such person
or persons will be considered to have heen waived
andjor abandoned. ~ Kamal Kant Gupta {Advacate)

Unit No. FF-2, First floor, Mahaluxmi Metro Tower|
Sec-4, Vaishali, Gzb., U.P., Mob. 8810063351
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